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New Dolhl, the .y March, 1986,

I FICATIO
TNCOME=TAX

No. 461> (P.N0.203/110/85-I1TA.I1) s In continuation of this

\ Office Notification No.3914 (FeN0.s203/35/84=1TA.II) dated 26.7.1984,

\ it 15 hereby notified for general information that the Institution

\ mentioned below has been approved by Degpartment of Scientific &
Indusgtri gl Research, New Delhi, the Prescribed Authority for the

v purpoges of clause (i1) of submgection (1) of Section 35 (Thirty five/

\ One/Two) of the Income-tax Act, 1961 read with Rule 6 of the Inco

¢ " Rulesy 1962 under the category "Institution" subject to the followin

conditionsg s 4

4) That the Spastics Society of India, Bomba y will maintain
\ a separate account of the sumg xoCeived by it for
- gcienti fic researxch.

) .
- L 11) That the sald Institute will furnish annual returns-of
- its gscientl fic. research activities to the Prescribed
Authority for every financial year in such forms as may
}( ‘be laid down and intimated to them for this purpose by
s 30th April each year. . _ _
111) That the salid Institute will submit to the Prescribed
T . Authori ty by 30th June each year a copy of their audited
o annual accounts showing their total income 'and expendi ture
and balance gsheet showing i1ts ‘assets liabilities with a
copy of each of these documents to the concerned
Conmd ssioner of Income~taxe .

iv), That the said Institute will apply to Central Boagrd of ﬂ

A Direct Taxes, Ministry of Finance, (Department of Revenue),
New Delbhi, 3 months in advan¢e bofore the expiry of the
approval for further extension. 4pplications received
after tho date of expiry of approval are liable, to be ‘

rejected. oo : .

[ ' INSTITUTION e |
-, . : "The Spastic Society of India, Upper Colaba Road,
% Opposite Afghan Church, Colaba, Bomba y=400 005."

At !
. This Notification 13 effective for a period from . .

. Under Secretary to the Government of Indi a
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